Government of Odisha

Law Department
Lk

QFE}CE gggeg D
1 'é ’é L., u
l é / Bh baneswar dated thei MNovember, 2015

III OE 21/2015 : _ |
' ~ The works of this Department are hereby distrlbuted amon‘g the
: .'Sectlens of this’ Department as mentioned agalnst each in

. lmmedlate effect unti! further orders

Thls Department Office Order No 03/L dt 1 1, 20008 st’ahd_s :
- superseded ' : | . o
By Order ef the Prif¢ipal Secretary !
Additlonal Secretary to Govemmeni:
MemoNo “’7'1—:8?— S ta\r!LI&. .
Law/ All Ofﬂcers/ o

Copy forwarded to P.S. to Principal Secretary,
Ail ‘Sections - of Law. Department/ Guard File WIth three _
mformation and necessary action

are copies for -

Additional Secretary to Government

Annexure-A with







“sl. | = Name of the e Works-allotte_d. '

‘No. | . - Section . __ ' '

1. Off“ ce Estabhshment—l (Gazetted{ Non- “Gazetted) ' ]

' ' _ 1. Sanction of H. B. Al M C.A. / Computer o
. - Advance.

2. Ganction of G.P.F. - o
3. Sanction of Pens:on’/CVP/Gratuity/

- Un-utilised leave - -
4. Sanction of E.L/ Annual mcrements )
5 s
6

. Maintenance of CCRs/PARs

Matters relating to meetlngs of dlfferent' -

~ ©  Departments.
S 7 SanctionofGIS/HRA/TA L
e 8 " Disciplinary matters of Gazetted/ Noh-

. Gazetted staffs.
% Promotions of. Gazetted/ Non-Gazetted

- staffs. _
10. Miscellaneous matters relatmg OE -1
11. Co- _ordination work - .

12. Issue of Secretariat Pass . _

.13, Matters relating to Training of Officers,. S
15. Transfer posting of ‘Gazetted and Non-| .

* aztted staff exduding Group- D '
16. All Case matters.

- 17. Co-ordination of Assembiy matters s
18 Establishment of Odisha Human Rights
Commission. -

'_19 O.R.V. Act (Implementat:on) B
2. Matters - relating to, Appointment & o
Recrultment "

Sanctlon of Contmgencies D
Motor Vehicle/Telephone o s
Distribution of duties amonﬁrivers .
Deployment of = Group- staffs and | . .
distribution of work armong them.
Maintenance / Purchase of - Computer/
Fax/Xerox. L
R.C.M., .
. OSWAS. - o
Indent/ Distnbutuon of Government Dlary .
and Calendar. = - T
- 9. Renovation work of Department
© 10. Co-ordination in Audit work.
S 11, Arrangernent of Department meetmg

T3 (JoET.

ewwn*.

| 90*455*-




2'_:: '

—Tiudicial-I Section

7
9

o

. Estabhshm_ent of dufferent category of{

Courts .
. Sanction- "H.BA/ M. CA/Computer-
-Advance of Judic:al Ofﬂcers and sub-

- ordinate judiciary.

Sanction of A.C.P/ Advance increments of;' .

Judiciat Officers.

Recruitment . /apeointment of . Jud!mal

Officers.

Court Case - R
Recommendation of COmmission .
regarding Judiclal Officers, o

.. Framing of 0.5.1.5. & 0.1.8. Rules. -
Service COﬂditIOHS of Judicial Officers.. :
. Miscellaneous - correspondence wlth_
" Government of India in Judicfal-1 matters.
o 10. Sanction of Pensien of Judicial Officers. . P

‘11, Case matters of . ngh Coutt/ Supreme Y

Court.

- 12, Frarnmg of Civil Courts Act. : -
:13.0ther miscelianeous matters relatzng to
_Judicial-1 Section. -

~[Judiciai-il

T 1, Misc. - Judiciat except . other mat_te_rs_ R
- speciﬂcaily assigned to others . N
- 2. Legal Services Authority,
3. Advocate Welfare Fund Trust/
) 4._'RTI rnatters . : A
5. Al Grievance ietters recelved from”'_'
" President, . Prime Minister/ |
G0 /Governor/Chief - Minister/M.Ps/
_ - M.L.As/ all Departments/ Publzc Petitions
1 Judicial-11r - - 1. Notary o o
o 2. Premature Release
e . 3. Jagannath Temple Adrnmtstratlon
Judiciel-@ - 1, Establishment matters of Endowment.-'- '
' " Commissioner. . .
o - 2. Subsidy to different Reiigious Inst;tutions
. ‘3. Debottar. Grants and other related
4, Case matters of endowments;
5. Formation of Trust Boards. ST
6. -Allegation/Grievances relating to different
.. OHRE Institutions.,
7, Framing. of OMRE Act,1951 and IOHRE 2
. Rules, 1959,

. All other matter_‘s re!atmg to Endowment |
-_ Administratlon o




; .

Budget

N '

o maw

.. Budget matters-. T S
. Compilation of =~ A,G.  Audit/ -P A.C. .
- Committee. '
Departmentai Monitoring Commlttee
Formulation of Annual Plan. '
Correspondence with P & C Department
on State Plan & Central Plan. .

All other fmanctal matters

_ Leigislat’ive _
‘| Codification

Y

. Matters relatmg to Leglslatlon _ '
. Codification. of -alf - Acts_ Ordmances,‘
‘Regulation

3, ‘Preservation of alt Gazettes.
- 4, Repubhcatron of Centraf Acts

| Accounts

.w_!u"

Nowuhs

1. Preparation of Bills of all Gazettedy Nom- |

Gazetted staff both Manual and- Onlme
Preparatlon of Contingencies Bills,

Advance.

‘Drawal of G.P.F,

Service Verification. :

Drawal of H. RA/TA/GIS S : _
- Preparation of monthiy retainer fees. Bllls
- of Government Advocate and Standlng :
: 'Counset : '

8. Drawal of daiiy Fees Bliis of Government

' 'Advocate of OAT and CAT.

‘9. Drawal of .monthly salaries and ' all

'--advances of Shree. Jagannath _Temple
Administration.

'10. Drawal  of - n'ionthly sa!ary “and all

advances of staff of OAT and CAT.
11. Galculation of Income Tax of all Officers./
. staffs of this Department as we!l as Off' jce| -
. of OAT/CAT/ SJTA. o -
12.Keeping of records of alt advances

- ) 13 Preparation of LPC of employees on‘_‘

" transfer.

. 14.Preparation of Reference ID of bslls"_._"'

_relating to L..R. Section and Library.

10,

' L._'R.-'Section' .

) 1. Matters relating  to appointment  of

._-Govemment Advocate/AGA/SC /ASC of
High Court .~~~

.2. Appointment of PP{APP/Associate

Lawyers/Spl. P.P.

3. Appointment - of, G P/AGP in the dlstrlct_-

- level.

. Drawal . of H.B.A. /M C.A. /Computer L




© 4, Appomtment of Standang Counsel in Beard R
© of Revenue and Law . Off’rcer in vanous BTN
T 'otherTnbunaIs and Forums F S e
Yoo s -Fees/TA of” Government Advocate and IR
o staff - oof - “office . of ~-the .Government).
Advocate,  OAT, Bhubaneswar/ Cuttack P
. and CAT, Cuttack o
. 6. Concurrence of bills of Spemal Counsels, T
. Cancellation .of bail m ngh Court and
.. Sessions Court. .- L
7.0 Al contempt cases, Appeals i EPF S T
L Appeilate Authority and engagement oft L.
L Law Officers to conduct such Appeals and Lo
. thelr fees. {
- 8. All_appeal matters. in Supreme Court and: N
engagement of ‘AOR/Sr. ‘Advocates-dn.p - -~ .
: -'-.Supreme Court and payment of their-,’.._.-_
b9 -_erl Appeal and Clwl Revlsuon before-,'“"' '
R supreme Court. - L
10 Establishment matters of{ Governmentr S
S Advocate of OAT./CAT and A.G.0Odisha. R
S O L T | " 11. Opinion-on no appeal propesal received_.__ o
‘? BRI L S e _from'A.G.Odisha/DPP. ~ =~
S L D R -2 Engagement of Lawyers outsnde the
T EE . R "_'State, appeal’ agamst the orders of Triat{ . =
‘ I IR | - . Courts, Money - Suit,  Misc. Cases,"’;_.__ o
BT R _ -'Execution case, Title suit, Arbltratlonl T
B T R " cases,M:A.C,T.and . - acquisition . 'cases | .-
IR . L A '_"(LAMC/MJC}LAR), concurrence of fees, } -
S e oo ke pills of SF. Advocates and” AOR of{ -
R R P R B " Supreme © Court eiatlng t other_.: D
- B O . Departments.
AP SR St b 130 Appeal/ Noo appeal Wnt/ No writ against: U,
~ the -orders .of OAT/CAT/SET and other{
Tr«bunals before the High Court, Review | oo
. JAHO in_ High | Court and - appeal Jinol ot
|~ appeal and review in S.C. matters: . |-
14, State Litigatton Polfcy L

LA -Tr.éhs!._ation._su'reau.z--”_- '- .':_-_'1__."Mattersfre!at_lng-fto Tre__n:s'lati'o'n.. —




